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. That I am presently plost.ed a‘s‘I-_ o




. ————- e ——————. R e am e e o

" as'such well ‘acquainted with the facts and

. cwcumstances 'of the- iri'stant case.

RS ﬁiat I'_.'héwe been fully authorlzed toSwom S

0 '_ N -afﬁdav1t on behalf of the respondent no. 2

| That at the outset deponent Tenders unquahﬁed )

apology for the_ m_convemenc_.e caused to_ -fhe -

‘Hon’ble Tribunal.
That ﬂlé':-deponemtis duty fO_U‘II_d' to comply ;the' i sl
o ‘_)rd‘,"f and ¢ahn0t'.ﬁv¢n__thihk to-dis_ohey_ﬂ-thé same o

. That on 01/02/2023, the Hon’ble Tribunal directed

th'e'univerSity that.”

T A The Uanel‘Slt}’ shall completely remove all the__.'.
"brlcks from the embankment from the lake in

ques_tlon by 15/02/2023 if not already 'remo.ved-._ . |




B The Unlversuy shall plant requlsne quahty of _.

grass on the embankment to prevent eros1on of so1l s >

| beautlﬁcatlon of the embankment and also to_' o

pr‘event so.-i'l ero”ston-
6. That in comphance of order dated 01/02/2023 the N
'_ \ o | .umversny has already removed 50% (ﬁﬁy Percent)_:__-_i_-__ o
of br1cks ﬁom the banks of the sa1d pond B

A Photo of the sa1d

-

3 " herewith = and

marked as Annexure -

RA.

- pond is- -annex'edw'_ R

7. That so far as the rest of work is eoncje'_rxied;, it is

humbly stated ..tha_t- beeaﬁse of the jeXceés water -




N level as .vt__fell asmv1ew of the 'sa_fety- of the aquatlc

. "er_eatures_'-'_'".Pres'_ent_ in the pond, the - "uni've-_r_si'ty,_:;_

* couldn’t complete the rest of the 50% of the works.

| | :.8. That furtherltwould be relevant to state here that L
. theumVerSltyhaS nO permanentEngmeerand the o
Engineedﬁg' s'eet.-i()ﬁ' ifs" mnnmngththehelp Ofthe T
| -_con_.t:ractuél Engin_eere who are n_ot capeble' fof
£ \ - Such type ef Works '.

9. That accordmgly the umversxty v1de letter no. Lﬂ-iﬁ'/ 20 17

-:~ dated 3—34&5--6? Q9~lilssued by ’BE@'SH’ a- requested o

the Dlstnct adm1mstrat10n of Darbhanga to send an

expert team on the spot who will direct supervise

and complete the remaining works in _' ﬁi_rthe_ran‘de_ e .

_ of the cofﬁplian'ce_ of Hon?ble.iri:-blinal'order ddted . S

©01/02/2023. _Filrtﬁer'-the university is ready to bear |




o theexpenses/costrelated o said Work ofthe

| ""exp.‘el.'t tearhn. But in apn.:e.of oﬁr smce-request. the.
matter _i'- stlll pendmg 1t.)efore the Dlstflct
i _

'A Photo f.éO-py' of

- Letter dated gg'., 5. ngo,? |

omdked  w

s

. 'That fro'_i_n the abovemeﬁtioned facts and

Sﬁb'sfﬂnéés ! is -criz"stal clear that in sb_iie of héviﬁg L

| ;i@1ted reeeurees the -u.n.1vers.1-ty has .take.n. all_.

'__:pOSSIblé SfePS .t.o comply_' .--ehe order _ dated:l..;.;"_'
01/02/2023 Even. so.me parts have already beenf..-ﬁ

complied and so far as the ret part Is concerned,




the District ‘Administration has been requested to

Pro_Vlde_ the. team of ' e)ipért.‘*AS'. éooﬂ | asthe team '1s"' P
prov1ded by

the dlsmct admlnlstratlon th e . __-_: g

| ].IHIVCI‘Sl_ty.. W111 -ﬁr_l_ish” the rest' -o_f -the remammg

work..

H That -the' .anneXﬁre_-.a_re_" pré/Photo' copy of its -

' ' ¢ Slankhing he.*
v satisfec t be underslands the:
m)tgsiesql?i?f affetavit which has heen

e 4 1 him whlch | - V\&Cﬁ:\%é& S
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. LALIT NARAYAN MITHILA UNIVERSITY

Kameshwaranagar, parbhanga-846004 @
(Bihar)  Pwnnc YO @’V
pate — 28-05- 2024

Letter No.:-LC -1 74/2024

To,
The District Magistrate,
parbhanga.
Sub.:- Regarding request for making available an Expert Team for compliance of the

order dated 23-02-2022 passed In 0.A. No. 88/2021/EZ (Talab pachao Abhiyan

(TBA) Vrs. The State of Bihar and Ors.).
Ref.:- M.A. No. 37 of 2023/EZ in O.A. No. 88/20‘21/EZ (Talab pachao Abhiyan (TBA)

vrs. The State of Bihar and Ors.).

Sir,
With reference to the subject mentioned above and in compliance of the direction received
from the Hon'ble Bench in the yirtual hearing dated 07-05-2024, it is inform you that ihe University in

compliance of the order under reference has already done near about 50% work with regard to removal

of fire baked bricks from the banks of the said pond. Rest of the work couldn't be done because of the

excess water level as well as in view of the safety of aguatic creatures present in the pond.

We have to move forward regarding compliance keeping in view the life of the said

e as the area is surrounded by population who is facing severe
e aquatic creatures present in

creatures and disposal of water is an issu
water crisis for last few years. After removal of water from the pond, if th
the water dies, then what to do with them how to handle the said situation if not removed immediately,

it would lead to different diseases.
At present, the University has no permanent Engineer and the Engineering Section i

running with the help of contratual Engineers who are not capable to this job.
it is requested to kindly make available an expert team on the spot who

Hence,

the remaining work in compliance of the order under

will_direct, supervise and conduct
shall bear all the cost/expenses related to the work of expert

reference. The University
e Tribunal in the given time

team so that University can comply the order of the Hon'b
frame. The matter is_again listed before the Hon'ble Tribunal for hearing on 04-07-2024.

Accordingly, it is humbly reguested to treat it as most urgent.

Yours faithfully
-Sd-
(Dr. Ajay Kumar Pandit)

REGISTRAR

Memo No.:- LC-174/2024 Date :- 28-05-2024

Copy to :-
1, Secretary to V.C./P.A.
2. Guard File, Legal Cell, L.N.M.U, Darbhanga for records.

* B

9_02—4

to Registrar, L.N. Mithila University, Darbhanga for information.
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VAKALATNAMA FOR Appdssands R‘-"*P'bngq)»
OA No. g3 . Of . 2024 /E 2= Loy MU

Appellant

Talmd  Rackeo -Q-UUHOM (TR Petitioner

Versus

Respondent
Giow o€ Bikor 3 6% esponce

| Opposite Party
Know all men by those Presents by this Vakalatnama

1/We
T Da '\“"ﬂ amoY Pl «

Labiy- Norayon tidnida mv'vedf%
Rikey - o

Dohereby : I

Appoint the advocates noted below in the margin or any of
them as my/our lawful Advocate in the.above mentioned case
for appearing, conducting conduction and arguing the same
or depositing or withdrawing any money in connection there
with or putting in paper petition, etc. on my/our behalf or fill-
ing or taking back any document or with drawing suit, appeal
or application with permission to institute fresh suit etc and
make compromise and for referring the case for arbitration
and for doing all acts that be necessary to be done in connec-
tion with said acts. liwe, further say thatany act done by my/
our said Advocates aor any one of them after accepting this
Vakalatnama shall be considered of my/our true and lawful act
and shall be binding onmefus.

M. Savdosh Kumey . Ad votats
. M. :
.. Mt
M.

Mr. | o
2, To the above effect IWe execute this Vakalatnama
' pated ¢ of & 202
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